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Report of the Joint Committee in compliance of direction of Hon’ble 

NGT (National Green Tribunal) (PB), New Delhi; in the matter of 

Original Application No. 204/2025 (PB) vide order dated 27-05-2025; 

Amit Jadon V/s  State of  Rajasthan and others. 

Sh. Amit Jadon, a resident of Anand Nagar Colony, Saipau Road, Dholpur 

City, District- Dholpur (Rajasthan), filed a letter petition dated 29.12.2024 as 

an Original Application, raising grievances regarding the sewage and drainage 

system and associated problems in Dholpur City, District Dholpur. 

  

The specific issues/objections raised by applicant/complainant: - 

i. The matter pertains to the choking of the sewerage system and the 

overflowing of sewage due to encroachments over canals and drains, 

leading to the accumulation of sewage (on roads, main roads, and 

vacant plots) in approximately 60 colonies of Dholpur City, affecting 

around 7,000 houses and nearly 80,000 residents of Dholpur City. 

The following problems arose due to the above-mentioned issues- 

 The accumulation of sewage has led to the emergence of 

poisonous aquatic creatures, foul smell, and putrefaction. 

 Public health issues such as dengue, chikungunya, malaria, 

skin diseases, etc., have arisen due to the accumulation of 

sewage. 

 Vehicle accidents and the formation of deep pits have occurred 

due to the accumulation of sewage. 

 Social and domestic activities such as medical care, religious 

practices, daily routines, family functions, along with the 

destruction of flora and fauna and rising animal health issues, 

have been severely disrupted due to the accumulation of 

sewage. 

 Civil infrastructure, including houses and buildings, has been 

damaged due to the accumulation of sewage. 

ii. It is alleged that in spite of the fact that the complainant had 

approached the concerned authorities. No action has been taken.  
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1) Considering the issues raised by the applicant, Hon’ble NGT passed 

following order on 27-05-2025:  

In view of the issues/objections made in the application, NGT form a 

Committee consisting of:-  

i. Officers duly authorised by District Magistrate Dholpur, Rajasthan.  

ii. Officers duly authorised by Member Secretary, Rajasthan Pollution Control 

Board 

2)  Further, the committee was directed :  

“to visit the site, look into the grievances of the applicant, associate the 

applicant and representative of the concerned project proponent, verify the 

factual position and suggest appropriate remedial action.”  

 

3) Accordingly, following officer were appointing from concerned departments 

for the joint visit-  

i. Dr. Sadhana Sharma, Sub Divisional Officer, Dholpur, District- Dholpur 

(Rajasthan) (as representative of District Magistrate Dholpur, Rajasthan). 

ii. Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control 

Board (RSPCB), Regional Office, Bharatpur Rajasthan. (Copy of 

nomination letters are enclosed as Annexure – R-1) 

  

4) Looking into the issue, a meeting-cum-discussion was convened at the 

premises of the SDO Office, Dholpur, with the committee members, 

representatives from the Departments of PHED, CMHO, Irrigation, and 

ULB/Nagar Parishad Dholpur, as well as the complainant. (List of 

participants in meeting dt. 05-07-2025 is attached as Annexure – R-2). 

 

5) Following the deliberations, the committee decided to undertake a visit to 

the affected areas/sites/colonies to assess the ground realities pertaining to 

the aforesaid matter. Accordingly, a joint inspection was carried out on 

05.07.2025 by the committee, accompanied by officials from the 

Departments of Irrigation, PHED, and ULB/Nagar Parishad Dholpur. This 

report is respectfully submitted based on the findings of the said field visit.  

 

6) Background 

The area in question is an urban part of Dholpur City in District Dholpur 

(Rajasthan). As per the 2011 Census, the urban population of Dholpur City is 

1,33,229. The city comprises about 60 wards and approximately 35000 

households. The Urban Local Body (ULB)/Nagar Parishad Dholpur are 

responsible for managing the local civic systems and is currently functioning in 

the city.       
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The area under allegation regarding sewage and drainage problems falls within 

the municipal limits of Dholpur City. The issues are related to domestic waste 

water/sewage and sewerage system management associated with the 

accumulation of domestic waste water/sewage over road, main roads of 

colonies, drain/nala construction and its repair & maintenance, low lying area 

of the some colonies of dholpur city and problems occurred due to their 

improper management in dholpur city.  

7). Factual Observations:-  

 During the visit of the joint committee on 05.07.2025, the concerned areas, 

including various sites and colonies of Dholpur City, were inspected to 

ascertain the status of the sewage and drainage system. 

 During the visit of committee, it is observed that dholpur city is situated 

over plain terrain. Few colonies are established in low lying areas of dholpur 

city.  

 All concern colonies/site of the dholpur city comes under the jurisdiction of 

the urban local body i.e. Nagar Parishad, Dholpur. 

 Total area of the dholpur city is approx. 32.5 sq. km.   

 In the concern colonies sewage and sewerage system management comes 

under Nagar Parishad Dholpur as per their jurisdiction. 

 Following locations/colonies/sites were visited by committee as under-  

 1st Site/Location is Anand Nagar.  

 2nd Location/Site is Dara Singh Nagar, Sector-C 

 3rd Location Hundwal Nagar Colony  and Associated Colonies Sehmati 

Nagar, Urmila Vihar, Narayan Colony, Pushpanjali Colony, Bajrang 

Nagar Colony, Surjit Nagar Colony 

 4th Location Jagdamba Colony.  

 5th Location Mansarovar Colony and Sheetla Vihar Colony. 

 6th location Central Nursery, Forest Department, Mohan Colony.  

 7th location Mayuri Vishesh Vidhyaly, Surya Nagar Colony.  

 8th - Jhor Village, Near Jhorwali Mata Ka Mandir Dholpur.  

 9th- Govt. ITI college, Machkund Road, Dholpur 

 10th - NHAI Road, Near Jhorwali Mata Ka Mandir Dholpur, etc.,  

 Following observations were made w.r.t. above sites/colonies -  

i. Water logging was found in the colonies over roads and in empty 

plots.  

ii. That water was rainy water mixed with the sewage of the residential 

colonies.  

iii. Waterlogging was observed in the colonies not only on the roads but 

also around individual houses, which hindered and restricted the 

movement of residents to and from their homes.   
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iv. At some locations, the situation was so severe that residents were 

entirely dependent on vehicles to leave or return to their homes due 

to waterlogged conditions. 

v. Municipal solid waste was also found in waterlogged areas, which 

further choked or blocked the flow of sewage at some locations. 

vi. In some colonies, such as Anand Nagar, Dara singh Nagar Sector-C 

Colony, Jagdamba Colony, and Surya Nagar Colony, where the 

existing sewerage system was operational, it was found to be 

inadequate, as sewage overflow from manholes was observed, leading 

to waterlogging in the concerned colony. 

vii. In certain colonies, including Anand Nagar, Jagdamba Colony, and 

Hundawal-Nursery Road stagnant water had remained for an 

extended period, as indicated by the presence of moss and other signs 

of prolonged accumulation observed during the site inspection. 

viii. At various locations within colonies such as Anand Nagar Colony and 

Jagdamba colony, water was observed to have accumulated around 

electricity distribution panels and transformer foundation/base, 

posing a serious safety hazard. The risk of electrical accidents under 

such circumstances cannot be ruled out. 

ix. At the Central Nursery of the Forest Department, water was found 

accumulated within the premises. The Nursery In-Charge, Smt. 

Seema Tyagi, informed that sewage water from the adjoining Mohan 

Colony enters the nursery premises through the boundary wall, 

leading to waterlogging in the nursery beds. As a result, 

approximately  40,000 to 50,000 plants per year have been destroyed. 

In view of this situation, the Forest Department has initiated the 

process of shifting the nursery to another location in Dholpur to 

prevent further damage. 

x. At Mayuri Vishesh School, located in Surya Nagar Colony, which is a 

school for special children, waterlogging was also observed within the 

school premises.  

xi. At each site, a number of residents informed the committee about the 

waterlogging in their colonies and the problems arising from it. 

xii. At some colonies, joint committee was unable to reach as water 

logging was observed as shown in the attached photographs.  

xiii. At the site along the NHAI Road – Bari Road (length approximately 1.5 

to 2 km), near Jhorwali Mata Ka Mandir, Dholpur, the storm water 

drains constructed by NHAI were found damaged, incomplete, and 

lacking proper connectivity for rain water flow. As a result, the 
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possibility of rainwater entering nearby colonies cannot be ruled out. 

The site falls under the jurisdiction of NHAI.  

xiv. At the sites of some colonies during the visit, residents informed the 

committee that due to improper management of the sewerage system, 

the fresh water supply provided by PHED had mixed with sewage 

lines. As a result, the supply of drinking water was contaminated with 

sewage, posing serious public health hazards. (Jurisdiction: Nagar 

Parishad, Dholpur and PHED, Dholpur) 

xv. In context of above, that situation is arise due to – 

 Residential colonies have been established without any 

planned infrastructure development, under the jurisdiction of 

the Urban Local Body (ULB). 

 No drainage system or open nalas and nalis for the discharge of 

rainwater. In most households, in the absence of a drainage 

system, the rooftop rainwater pipes are connected to the house 

sewerage connection, which also results in the overflow of 

sewage. 

 Some colonies are located in low-lying areas or are situated 

along the path of natural drainage channels.  

 No sewerage system in some colonies;  

 Blockages in the nalis/nalas have been observed in some 

colonies. 

 In some colonies where the sewerage system exists, it is 

inadequate and not capable of handling the current load of 

domestic wastewater.   

 No arrangement to tackle the rainy water in rainy season.  

 Improper collection of MSW by ULB in these colonies, this 

results in to choking of existing nalas.   

 No proper drainage or sewerage system was observed for the 

disposal of domestic wastewater/sewage. 

 Sewage was found accumulated in nalas, on roads, and in low-

lying areas due to improper cleaning of nalas, incomplete 

construction of roads and drains, absence of nala construction 

in some areas, and blockage of nalas in the downstream. As a 

result, the natural flow of sewage was obstructed, leading to its 

accumulation.  

xvi. Due to the above-mentioned issues, the following problems cannot be 

ignored and were also reported by residents of these colonies during 

the visit of the joint committee. (Complaint letters provided by 

residents during visit are attached as Annexure – R-12.)  
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 Accidental incidents due to Aquatic poisonous creatures.  

 Foul smell and putrefaction due to accumulated sewage-mixed 

water.  

 Public health issues arising from the accumulation of sewage, 

including the spread of vector-borne diseases such as dengue, 
chikungunya, malaria, and skin infections. 

 Vehicle accidents and the formation of deep pits caused by 

sewage accumulation in the colonies.  

 Problem to carry out social & domestic activities like medical 

help, religious activity, daily routines, family functions, Flora 
and fauna survival, animal health issues etc., due to 
accumulation of sewage mix water.  

 Damage to civil infrastructure, including houses and buildings, 
resulting from prolonged sewage accumulation. 

 
xvii. Nagar Parishad Dholpur has constructed a kaccha 

(temporary/earthen) drain from Jhor Village to ITI College, Machkund 

Road, leading towards the Chambal River, to divert rainwater caused 

by the overflow of Chhiteria Talab during the rainy season. During the 

visit, officials from Nagar Parishad Dholpur informed that this 

successful initiative is protecting nearby colonies—Ramkunj, 

Ayodhyakunj, Madhuvan Colony, Chandan vihar Colony, Rajendra 

Nagar Colony, Bhogiram Colony, Pokharpura, Aanand Nagar, 

Jagdamba Colony, Ganesh Nagar, Mangal Vihar, Mansarovar Colony, 

Jagdish Colony, Shivnagar, Umanagar, Nursery Road area, and Bari 

Road, Saipau Road, and Jagdish Tiraha area of Dholpur - from 

waterlogging during heavy rainfall. 

xviii. Nagar Parishad Dholpur has also constructed a kaccha 

(temporary/earthen) drain from Hundawal Road to the new railway 

culvert near Urmila Vihar Colony. During the visit, officials from 

Nagar Parishad Dholpur informed that this has been done to 

prevent/reduce the waterlogging problem in Hundawal Nagar, 

Narayan Vihar Colony, Sahmati Nagar, Pushpanjali Vihar Colony, 

Surjeet Nagar Colony, and Nursery Road, Hundawal Road, to prevent 

the accumulation of rainwater in nearby colonies during the rainy 

season. Officials from the Nagar Parishad and Irrigation Department 

also stated that this drain follows the alignment of an old and existing 

irrigation canal. 

xix. During the visit, In Hundwal Nagar Colony, the Irrigation Department 

informed that they have removed the encroachments over the main 

canal from Urmila Sagar Bandh to Chopra Minor Canal. (Jurisdiction: 

Irrigation Department and District Administration) 

xx. In Dholpur city, to treat domestic wastewater, Nagar Parishad 

Dholpur currently has two Sewage Treatment Plants (STPs) with 
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capacities of 3 MLD and 10 MLD. Additionally, another 10 MLD STP 

is under establishment. 

xxi. The total domestic wastewater generation estimated for the entire 

Dholpur city is approximately 19 MLD. After the commissioning of 

rest Sewage Treatment Plants (STPs), the total treatment capacity will 

be 23 MLD, sufficient to treat the city's sewage load. 

 

8). Details of action taken-  

In the context of this matter, a show cause notice was issued to Nagar 

Parishad Dholpur on 20.06.2025. Additionally, letters dated 20.06.2025 and 

01.07.2025 were issued by the Regional Office of the Rajasthan State Pollution 

Control Board (RSPCB), Bharatpur, to the Public Health Engineering 

Department (PHED) Dholpur, Chief Medical and Health Officer (CMHO) 

Dholpur, and the Irrigation Department Dholpur, requesting data on the action 

taken in this area with respect to the above-referenced NGT matter. (Letter is 

attached at annexure- R-3 & R-4) 

 It was informed by the OIC, General Section, Collectrate Dholpur vide 

their letter dt. 13-07-2025 that in the weekly review meeting held every 

Monday, the District Magistrate, Dholpur, regularly reviews the progress 

of cleaning of nalas and the condition of the sewerage and drainage 

system in the municipal area of Dholpur. He also gives necessary 

directions to all departments to improve the situation. The DM, Dholpur, 

is himself actively engaged in the process of removing encroachments in 

the city area on the existing nalas. (OIC, General Section, Dholpur 

letter is enclosed at annexure-R-5). 

 During the visit, it was stated/informed by the OIC, LR (Land Record) 

Section, Collectrate Dholpur, that the average annual rainfall in the year 

2024 was 1,252 mm, which is the highest recorded rainfall in the last 10 

years. The average annual rainfall over the last 10 years is 742.50 mm. 

(OIC, LR, Section, Dholpur letter is enclosed at annexure-R-6). 

 It was informed by the Tehsildar, Dholpur, that due to heavy rainfall and 

prolonged water accumulation/waterlogging in the colonies, the civil 

infrastructure of houses was damaged (i.e., cracks in walls and floors of 

houses). (Tehsildar, Dholpur letter is enclosed at annexure-R-7). 

 It was informed by ULB, Dholpur that they have removed encroachments 

on the existing nalas and have cleaned sewer line blockages since 

January, using available resources to provide relief to citizens. They have 

also prepared a DPR of Rs. 12.19 crores to permanently resolve the 

problem of sewerage blockage and overflow in the existing sewerage 
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system of Dhara Singh Nagar, Mangal Vihar, Ayodhya Kunj, Ramkunj 

Colony, Anand Nagar, etc. The DPR was approved by the SHPSC (State 

High-Powered Steering Committee) on 16.06.2025, and the tender 

process by RUDISCO, Jaipur is currently underway. Also, to resolve the 

problem permanently of rainy water accumulation in whole city, a DPR 

of Rs. 260.15 crores for the permanent drainage system in Dholpur 

Municipal area was sent to LSG Department Jaipur for approval on                   

15-07-2024. Information provided by ULB vide their letter dt.                         

11-07-2025, received to RSPCB on 12-07-2025. (ULB, Dholpur letter is 

enclosed at annexure-R-8). 

 It was informed by CMHO, Dholpur that the details of the diseases are as 

under –  

o Diseases due to mosquitos – in year 2022 -179 cases, in year 2023 

-148 cases, in year 2024 -97 cases,  

o Water borne diseases – reported  

o Scrub typhus – possibility to spread.    

Information provided by CMHO vide their letter dt. 11-07-2025, 

received to RSPCB on 11-07-2025 (CMHO, Dholpur letter is 

enclosed at annexure-R-9). 

 It was informed by PHED, Dholpur that they have time to time repaired 

the fresh water line as reported/informed in the in areas/colonies 

suffering from water logging and sewage overflow. Information provided 

by PHED vide their letter dt. 12-07-2025, received to RSPCB on 12-07-

2025 (PHED, Dholpur letter is enclosed at annexure-R-10). 

 Information provided by irrigation dept. vide their letter dt. 10-07-2025, 

received to RSPCB on 10-07-2025 informed that department removed 

the all encroachments from the tail portion of main canal to lawaniya 

marriage home (Saipau Road Dholpur) with the help of revenue 

department and police department team from October 2024 to February 

2025. It is pertinent to mention here that irrigation department doesn’t 

able to remove further encroachment due to Stay order from Civil Court, 

Dholpur. (Irrigation Department, Dholpur letter is enclosed at 

annexure-R-11). 
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9. Conclusion and Recommendations with Remedial Measures -  

The concerned departments namely Nagar Parishad/ULB Dholpur, PWD 

Dholpur, PHED Dholpur, Irrigation Department Dholpur, NHAI Dholpur, 

and the District Administration should take proactive steps to ensure the 

proper management of sewage and the sewerage system in Dholpur City. In 

view of the seriousness of the issue, the Joint Committee hereby suggests 

the following recommendations: 

1. The Urban Local Body (ULB), being the primary authority responsible for 

civic infrastructure and sanitation, has failed to fulfill its obligation to 

provide essential services to the residents of colonies within its 

jurisdiction, thereby contributing to the present situation. 

2. The ULB shall implement the following short-term measures immediately 

on an urgent basis to mitigate the current sewage and waterlogging 

issues: 

 Immediate cleaning and de-silting of all existing nalas, drains, and 

sewer lines to restore flow and prevent further blockages. 

 Construction of temporary drains (kaccha nalas) in severely 

affected low-lying areas to facilitate the quick discharge of 

accumulated rainwater and domestic wastewater. 

 Deployment of mobile pumps in severely waterlogged areas to 

remove stagnant water. 

 Creation of temporary rainwater diversion channels using 

sandbags, PVC pipes to redirect flow away from residential 

pockets. 

 Intensive cleaning of municipal solid waste (MSW) from affected 

colonies, especially where waste is mixed with stagnant water or 

blocking drains, to avoid further environmental and health 

hazards. 

 Emergency chlorination and disinfection of stagnant water zones 

to reduce the risk of vector-borne diseases. 

3. The Urban Local Body (ULB) shall prepare and submit a detailed, time-

bound action plan for implementing long-term measures in the colonies 

of Dholpur city that are chronically affected by waterlogging. The plan 

should include proposals for permanent drainage infrastructure, sewer 

network expansion, elevation of low-lying areas, and other sustainable 

solutions to prevent recurrence of such issues.  

4. The Urban Local Body (ULB) shall execute the aforementioned works 

under the overall direction and supervision of the District 

Administration. The District Administration shall facilitate and monitor 

financial approvals required for the timely execution of the proposed 

measures. A well-defined timeline shall be prepared for each component 

of the work, and a system of regular monitoring and review shall be put 

in place to ensure accountability and adherence to deadlines.  
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Photographs with GPS location are enclosed  
 

1. 1st site/location is Anand Nagar, Saipau Road, Dholpur 
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2. 2nd location/site is Dara Singh Nagar, Saipau Road, Dholpur  
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3. 3rd location Hundawal Nagar Road and associated colonies Sehmati 

Nagar, Urmila Vihar, Narayan Colony, Pushpajali Colony, Bajarang 

Nagar Colony, Surjit Nagar Colony, Dholpur – 

 

 

kaccha (temporary/earthen) drain form Hundawal road to New 

Railway Culvert near Urmila vihar colony 
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4. 4th location Jagdamba Colony, Saipau Road, Dholpur 
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5. 5th location, Mansarovar Colony and Sheetla Vihar Colony, Dholpur. 
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6. 6th location, Central nursery, Forest Department, Mohan colony, 
Dholpur 
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7. 7th location, Mayuri Vishesh Vidhayalaya, Surya Nagar Colony,  

Dholpur 

 

 

 

 

 



Joint inspection in the matter of OA 204/2025 (PB)                                                                                                                          Page 26 

 
 

8. Jhor Village, Near Jhorwali Mata Ka Mandir, Dholpur 

 

 

9. Govt. ITI college, Machkund Road, Dholpur 
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10. NHAI Road, Near Jhorwali Mata ka Mandir, Dholpur 
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11. Visit by Members of Joint Committee- 
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To 

PEpas 

RPCB/RO(BTPYBharatpur/BTP-C1361) Say 

Commissioner 
Nagar Parishad, Dholpur, 
District- Dholpur 

RAJASTHAN STATE POLLUTION CONTROL BOARD 
SHYAMA PRASHAD MUKHARIJI NAGAR., BHARATPUR321001 (Rajasthan) 

E-mail: rorpcb.bharatpur@gmail.com 

REGIONAL OFFICE 

Sir, 

Registered 

Sub:- Show Cause Notice for non-compliance under the provisions of the Water (prevention and control 
of pollution) Act, 1974. 

Ref- NGT order dt. 27-05-2025 in the matter of Amit Jadon V/s SOR & ors, OA 204/2025, 

Date: 20lo6las 

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter 

called as the Board') to initiate proceeding under the provisions of the Water (Prevention & Control of 

Pollution) Act, 1974 (hereinafter called as the Water Act') for violation of various provisions of the Act 

here-in-after shown: 
1. And whereas the Water Act came into force in the whole of the State of Rajasthan with effect 

from 23.03.1974. 

2. And whereas the Water Act to provide for the prevention and control of water pollution and for 
maintaining and restoring the wholesomeness of water. 

3. And whereas keeping this in view the Board has been conferred power to take such steps as are 

deemed necessary for the prevention, control and abatement of water pollution. 

4. And Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974 
(hereinafter called as the Water Act) provides that no person can cause or permit any poisonous, 

noxious or polluting matter, determined in accordance with such standards as may be laid down 

by the State Board, to enter into any stream or well or sewer or on land. 
5. And whereas section 25/26 of the Water Act provides that no person shall without the previous 

consent of the State Board establish or take any steps to establish, any industry, operation or 
process or any treatment and disposal system or any extension or addition thereto, which is likely 
to discharge sewage or trade effluent into a stream or well or sewer or on land or bring into use 

any new or altered outlet for the discharge or sewage or trade effluent or begin to make any new 
discharge of sewage or trade effluent. 

6. And whereas, Nagar Parishad, Dholpur (District Dholpur) is responsible for management 
of Sewage and MSW for their area (i.e., treatment and disposal). 

7. And whereas, a Hon'ble NGT order dt. 27-05-2025 in the matter of Amit Jadon V/s SOR & 

ors, OA 204/2025 regarding sewage, Sewerage system and MSW management in dholpur 
city is received at this office through District Collector Dholpur dt. 12-06-2025. 

8. And whereas, Nagar Parishad, Dholpur is having two STPs (i.e. 10 MLD and 3 MLD 

capacities) for treatment of sewage generated from the Dholpur city, therefore you are 
required to submit the operational status of both STPs, total generated sewage of dholpur 
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RAJASTHAN STATE POLLUTION CONTROL BOARD SHYAMA PRASHAD MUKHARIJI NAGAR, BHARATPUR321001(Rajasthan) E-mail: rorpcb.bharatpur@gmail.com 

city, received quantity, treated and disposal quantity along with adequacy of facility/arraignment of STP for handling of the sewage of the entire dholpur city. 

REGIONAL OFFICE 

And whereas, you have failed to maintain proper management of sewage and MSW which generated from dholpur city. 
10. And whereas, due to the failure of sewerage system and MSW management, problems of health related & dirtiness, may not be ruled out. 11. And whereas, no reply of notice/letters dt.J2<7<2e24.01[03L0M.has been submitted by you to this office so far. 
12. And whereas above non-compliances have been viewed seriously by the board. 13. And whereas the above observations indicate that the you have failed to comply with the provisions of Water Act and various directions of theHon'ble Courts and Hon'ble Courts National Green Tribunal (NGT) and/or by making discharge of effluent has caused grave damage to the environment which can be categorized as significantly huge with grave consequences on the environment, public health and flora & fauna. 
14. And whereas the State Board in performance of its duties under the Acts, is competent to issue any directions under section 33 A of the Water Act in writing to any person, officer or authority and such person, officer or authority shall be bound to comply with such directions. Further, the State Board in exercise of the powers conferred upon it under 

section 33A of the Water Act and for performance of functions under the Act intends to 
impose environmental compensation against you as mentioned herein above. 

Copy to: 

In view of the above, this show cause notice is being issued as to why the action as above may 
not be initiated against you. In case, if you wish to submit any objection/clarification along with 
action taken report to the above intended action, you may submit your reply along with the 
evidence based action taken report with supporting documents in writing/ in person within 07 
days of issuance of show cause notice, failing which the action as mentioned herein above shal 
be initiated without any further notice in the matter. 

1. District Collector, Dholpur for information. 
2. Master File, RO, RSPCB Bharatpur 

Yours Sincerely 

(Umesh Kumar) 
Regional Officer, \u 

Regional omicer 
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Raiasthan 

RPCB/ROBharatpur/Gen-3o7 |T06 

Rajasthan State Pollution Control Board 

Irrigation Department, 
DhÍlpur, District Dholpur 

Sir, 

Behind of Jindal Hospital, Shyama Prasad Mukharji Nagar, Bharatpur (Raj,) 
E-mail rorpcb.bharatpur@gmail.com 

REGIONAL OFFICE 

Ref:- Hon'ble NGT order dt. 27-05-2025. 

Sub.: NGT matter Original Application No. 204/2025 (PB) in the matter of Amit Jadon V/s State of 
Rajasthan & Ors. 

Copy To 

Date: 

With reference to the above subject, it is submitted that the Hon'ble NGT Principal 
Bench passed an order dated 27-05-2025 in Original Application No. 204/2025 (PB) titled Amit 
Jadon Vs. State of Rajasthan & Ors. (copy enclosed). As per the order, a committee has been 
formed comprising the District Magistrate, Dholpur, and the Rajasthan State Pollution Control 
Board, with directions to visit the place and submit the factual and action-taken report in accordance 
with the above-mentioned order. In this context, the date 05-07-2025 has been decided for the visit 

in compliance with the said NGT order. 

URGENT: NGT Matter 

Therefore, you are requested to kindly be present at the SDO/SDM office, Dholpur, 
District Dholpur, on 05-07-2025 at 10 AM with information related to this NGT, so that the report of 

the above committee may be submitted before the Hon'ble NGT. 

Regards 

1. SDM, Dholpur for information. 

Yours Sincerely 

(Umesh Kumar) 
Regional Officer, 
RSPCB Bharatpur o\ 

(Regional Officer) 
RSPCB Bharatpur 
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Nala Safai work at Night on Nursary Road 
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ukyk lQkbZ dk;Z ttqvk okyh ekrk ls xaxk ckbZ dh cxhph iqfy;k rd
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ukyk lQkbZ dk;Z QqCckjs pkSjkgs ls xaxk ckbZ dh cxhph iqfyf;k rd nksuks lkbM
dk ukyk
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ukyk lQkbZ gjnso uxj frjkgs ls okVj oDlZ pkSjkgs rd xkSjciFk nksuks lkbM ds ukys
xkSM lkgo ds edku ds lkeus dzkl ukys ls QqCckjs rd ukys dks lfEefyr djrs gq, 
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ukyk lQkbZ dk;Z iVijk jksM L;kgh okyh xyh ls cMk ihj pkSjkgk gksrs gq, xka/kh
uxj dh iqfy;k rd
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Nala Safai work at Purana Dak Khana chauraha
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Nala Safai work at RAC Road
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Nala Safai work at Madina Colony
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Nala Safai work at Night Near STP Tagawali
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Nala Safai work at Talaiya
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